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Vfe have heard the learned counsel for the petitioner.

His grievance is that in the D.P.G. held in 19J1, he v.as not
selected for the post of Assistait Engine;r. The petitioner

is presently employed as Junior fingineerlHon-gazetted) in

the office of the responcSnts, vhile the post of Assistait

Engineer is a Group B.Post. another O.P.C. was held in 1992,

but he was agaiJi not selected. He subipitted a representation

on 7.11.91 to the Chairmai, Central Water Gomtnission inviting



£to his
representation*

afttention of the Central Water Commission to office

orders dated 25.4,91 and 13.5.91 according to vhich

29 and 25 Graduates Junior Engineer v\ere promoted while

petitioner's name was not included in the said lists.

He,therefore, prayed for personnil intervention of the

Ghainnan. Central Water Commission so that his name
i

could be included in the promotion list. He submitted

another representation on 4-12-91 with reference to the

same order. The ne>ct representation made on 31,3,1993.

•Bh.D.H.Boy, learned counsel for the petitioner

submitted that some junior Engineers junior to the

petitioner have been included in the promotion list

vhereas his claim has been ignored. On enquiry from

the Bench, learned counsel for the petitioner submitted

that post of Assistant Engineer is a selection post

vhioh is to be filled on the recommendation of the

D.P.C, in consultation with the bhion Public Service

Commission. The learned counsel further submitted that

since no reply has been received by the petitioner in

response to his representations, he was of the opinion

that his Case was not being considered for appointment

as Assistant Engineer,

3, The Learned counsel submitted that the petitionar

is in the zone of consideration and the respondents should

consider hisc ase for promotion ^s Assistant Engineer, They

have also not responded/Admittedly the post of Assistant



engineer is a selection post tfjd the petitioner

cannot claim automatic promotion^ yie however,

see no reason as to why the respondents should not

give a reply to the petitioner. Accordingly,

we direct the respondents to give a reply to the

representation of the petitioner within 3 months

from the date of communication of this order. OA

is disposed of as above at the admission stage

itself.
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